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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

O.A. No. 1034 of 2024

In the matter of:

K. Sanjeev Dogra ...Applicant

...Versus
State of Himachal Pradesh and Others ...Respondents

Response to letter petition/O.A. No. 1034/2024 and observations made in the

interim report, by way of affidavit in compliance to the order dated 10.12.2024
passed by the hon'ble National Green Tribunal. principal bench, New Delhi, on
behalf of Respondent No. 2.

MOST RESPECTFULLY SHEWETH:

v
I, Yunus S/o . Mohhamad Nazir age 46 years, Occupation Government Service and
presently posted as Director of Industries, Himachal Pradesh Shimla, do hereby
solemnly affirm and state on oath as under, do hereby solemnly affirm and stated as
hereunder:

1. It is most respectfully submitted that the aforementioned Original Application
was listed for hearing on 10th December 2024 before this Hon’ble Tribunal. On
the said date, this Hon’ble Tribunal graciously passed the following order:

“4. The Registry is hereby directed to prepare the memo of
parties and issue notices to Respondents Nos. 1 to 4, directing
them to submit their responses to the averments made in the
Original Application as well as the observations highlighted in
the interim report of the Joint Committee. Such responses shall
be filed no later than one week prior to the next date of hearing,
as fixed hereby.
ol v i i B
Q\T o & e 5. In the interim, the Director of Mining and Geology, Himachal
2 Pradesh, the District  Magistrate, Kangra, and the
NHATH C&\Mif";f»}i@i'*laa Superintendent of Police, Kangra, are directed to ensure that no
illegal sand mining activities are undertaken along the Chakki
N River in the Kandwal-Lodhwan-Tipri belt.”

/
Director of Industries
Himachal Pradesh
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In compliance with the aforementioned directions, it is respectfully submitted
that, vide order dated 7th November 2024, this Hon’ble Tribunal was pleased to
register a letter petition dated 8th January 2024 as an Original Application. The
said petition was filed by the present Applicant, Shri K. Sanjeev Dogra, raising
a grievance concerning illegal sand mining along the riverside within the State
of Himachal Pradesh. In the letter, the complainant alleged that unlawful sand
mining activities were being conducted along the Chakki River, specifically in
the Kandwal-Lodhwan-Tipri belt, which runs parallel to the Punjab border but
falls under Tehsil Nurpur, District Kangra, Himachal Pradesh. These illegal
activities are reportedly not only disrupting the ecological balance of the river
but are also causing severe harm to the flora and fauna, thereby endangering the
environment.

It is respectfully submitted that, in the Respondent State, mining activities are
regulated under the Mines and Minerals (Development and Regulation) Act,
1957, along with the rules framed thercunder, namely, the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation, and Storage) Rules, 2015. Furthermore, Chapter VI (Rules 67 to
71A) of the aforesaid 2015 Rules outlines provisions for the registration,
location, installation, and operation of Stone Crushers. As per Rule 67, obtaining
a mining lease is a mandatory prerequisite for operating a Stone Crusher Unit,
ensuring the lawful and regulated supply of minor minerals.

The respondent, namely the Industries Department, has executed 13 mining lease
deeds pertaining to the riverbed and terrace land of Chakki Khad, located in the
Kandwal-Lodhwan-Tipri belt. These leases were finalized only after adhering to
all the requisite codal formalities, including securing Environmental Clearance
and approval of the Mining Plan, as mandated by the Rules of 2015. Based on
the aforementioned mining leases and legally sourced raw materials, 11 stone
crusher units are currently operating in the area in question. It is further stated
that the remaining concerns raised in the letter petition, particularly those relating
to pollution, ecological damage to the river, environmental degradation, and the
impact on flora and fauna, fall under the purview of Respondents No. 1 and 4.
Therefore, these issues necessitate no reply or action from the replying
respondent.

That in the interim report dated 08.12.2024 qua the joint inspection conducted
on 02.12.2024, the joint committee at point No. 3.0 has submitted as under:

“3 (' Submission of the Joint Committee:

oot

/

Director of Industries
Himachal Pradesh
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Initial findings made by the Joint Committee during' tl_leir inspection,
along with subsequent information provided Py the Mining pepmment
and Police indicate that illegal mining occurs in the area/belt in question.

However. the Joint Committee's observations need to be confirmed and
supported by documents/information that are still pending from the

relevant agencies. namely: ii) the Mining Department and ii) the State

Pollution Control Board and iii) District Administration, after which a
re-inspection will be necessary, for validation.

The information regarding availability of satellite date for the area to
assess the extent of illegal mining, both qualitatively and quantitatively,
is awaited from Himachal Pradesh Remote Sensing Centre, Shimla

This matter involves multiple issues, as outline in Section 2. 3 of this
report, including:

1) Illegal river bed mining.

ii)  Unscientific mining.

iii)  Diversion of river flow.

“iv)  Compliance prescribed norms by crusher stone regarding crushing

and mining activities.

After receiving the requested details from the concerned departments,
multiple visits, including a drone survey, may be necessary for the Joint
Committee in order to submit a comprehensive factual report, as directed
by the Hon'ble NGT.”

The perusal of above submissions made by the joint committee, shows that the
observations made in the interim report are still to be confirmed from the
respective departments.

6.

AT Lo i
G
AT COMMISRIENER

\

~

Director of Industries
Himachal Pradesh

It is pertinent to highlight that the Kandwal-Lodhwan-Tipri belt, the area
in question, shares its boundaries with the State of Punjab. The frequent
changes in the course of the Chakki River often lead to boundary disputes
between the two states, rendering this region highly vulnerable to illegal
mining activities. In light of this, the respondent department, i.e., the
Industries Department, has deployed an additional Mining Officer along
with necessary support staff to regulate mining activities in Sub-Division
Nurpur, District Kangra, Himachal Pradesh. Furthermore, the department
has undertaken several measures to curb illegal mining. By invoking the
powers conferred under Section 26(2) read with Section 21(4) of the
Mines and Minerals (Development and Regulation) Act, 1957, the
Additional Chief Secretary (Industries) to the Government of Himachal
Pradesh issued a notification dated 01.12.2021. This notification
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authorized various authorities, including the Police, Forest, and Industries
Departments, as well as General Administration officials, to seize any
unlawfully mined or transported minerals, along with tools, equipment,
vehicles, or any other items used for such purposes. A copy of this
notification is attached as Annexure R-1 for the Hon'ble Tribunal's
reference. Additionally, on the same date, the Additional Chief Secretary
(Industries) issued another notification, empowering 25 authorities across
departments like Police, Forest, and Industries to file written complaints
in courts of competent jurisdiction for any offences punishable under the
Act or its rules. This notification is enclosed as Annexure R-2 for kind
perusal. To prevent unauthorized crushing of minor minerals, the
department has also linked the production capacity of mining leases to the
electricity consumption of the stone crusher units. Following the order
dated 10.12.2024 passed by this Hon'ble Tribunal, the respondent
department forwarded a letter dated 26.12.2024 to the Mining Officer of
Nurpur, District Kangra, instructing that no illegal sand mining be
allowed in the riverbed, including the Chakki River within the Kandwal-
Lodhwan-Tipribelt. A copy of this letter is annexed as Annexure R-3 for
the Tribunal’s consideration. In response to the aforementioned
directions, the Mining Officer, through a letter dated 06.03.2025, reported
that field staff routinely visit the area and conduct surprise inspections to
deter illegal mining activities. Offenders found engaging in unlawful
mining, transportation, or storage of minor minerals face action under the
Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention of Illegal Mining, Transportation and Storage) Rules, 2015.
Moreover, a flying squad was constituted through office order dated
31.12.2024 under the supervision of the Mining Inspector. This squad,
comprising two Assistant Mining Inspectors and two Mining Guards, has
been tasked with monitoring illegal mining activities and submitting
weekly reports to the Mining Officer of Nurpur. Copies of the letter dated
06.03.2025 and the office order dated 31.12.2024 are annexed as
Annexure R-4 (Colly) for the Tribunal's reference. Post the issuance of
these orders, only two cases of illegal transportation have been detected,
both of which are under investigation. The respondent department is
making every possible effort to take stringent action against offenders
involved in illegal mining activities.

That the present Affidavit may kindly be taken on record.

el
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Place: New Delhf &V&“
Date: 18.03.2025 Respondent No.2
Bfrector of Industries
Through Counsel imachal Pr ade:_h
>
Shaila Arora
Counsel for Respondent No.2
v K\ Panel Advocate to the State of H.P.
M C-565, Defence Colony
PEIRY New Delhi — 110024
LR M:8219582977

i

VERIFICATION:

I, the above deponent do hereby verify that the contents of this Affidavit from Para 1 to
7 are true and correct to the best of my knowledge and belief as the information has
been derived from the official regord. No part of it is false and nothing material has been
concealed therefrom. Verified at gwiﬁ /on this day )¥? March, 2025.
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! (Authoritative English text of this department noti
{ dated 01.12.2021 as required under clause (J) of art
| India). :

Government of limnclml i'rndesll
Departient off Imllmncs
No. Ind-11 (I) 6-20/2005 : ;

purpose. with immediate effcct -

Lo

1. Ali the Deputy Commissioners in HP In their respectlve jurisdict

; 2. Allthe Additional Deputy Commissioners in HP [ L :
; 3. All the Sub-DivisionalMagistrates in HP S
i 4. All the Executive Magistrates in HP :
i : 5. All the Supcnntendcms ofg’ollce in HP
! 6. The Additional Supcnmemlen!s of Pohcc in HP'

5 7. All the Deputy Supenntcnt‘lems of Police in HP

e .~ & All the Copservator of Forbsts'in HP W

, 19 Alithe Digisional Forest dffcersinHP

s 10. All the Ashistant Conscrvaﬁor of Forests in HP

11. All the Range Officers of Forests in HP. -
12. All the Gqneral Menagers, DIC i m lIP
13; All the Mlnmg Ofﬁcem ln'HP

'l'lus sppcrsedes all the pr:vnous Nouﬁcaupn!




Dnted Shimnia-2,

e ni.122021

~ Endst Noo indell()oR02008 7 _
; Copy forwvarded tois ; Wk BRS¢
L1 AN e Administemive Seareinries (o the Government of mmﬁclwl Peadesh fdl'

wibvrmation,
2. The Director of Induxtries. Timachal Pradesh, Shimlas1 for necrssary action and

eirculation among all concerned umder his control.

3. Al the Deputy Commissioners in [limachal Pradesh for necessary m‘au and
circulation among all concemed under their control.

3. All the Saperintendents of Police in Himachal Pradesh l‘or necessary action
circulation among all concerned under their control.

S. All the Conservators of Forests in Himachal Pradesh for necessary action t‘“ :
circulation among all concerned unider their control.

6. All the Block Development Offifers in Himachal Pradesh for necessary action a ?
circulation among all concerned!under their controi- N

7. All the Executive Engineers, HPPWD in Himachal Pradesh for necesslw &‘-"QR 8
and circulation among all concerned under their control. -

8. All the Executive Engincers, 18&PH in Himachal Pradcsh for neccssal')‘ lc“ON-
circulation among all concerned:under their control. -+ - TR
The State Geologist, Himachal Pradesh, Shimla-l for ncceSSary action. e

10 All the General Managers, District industrics Cemrc in Hlmuhal Prad:sh
necessary action. ; i

J 1. All the Mining Officers in Hlchhal Pradesh for nemsary actmn. :

'12. Guard file. : 5 i
g 5 my\___r

wi SR Under s*cremy (lndusuies)t
Govcmment of Humchal Pnduh

>

A i
- fowe
.




(Authoritative English text of this deportment nohhcnnon nuinber !nd II(F)6-201200$
dated 01.12.2021 as required undcr clause (3) of orticlc 348 of the (.onstitutlon of
India). _

Gnvcmmcnt of [limaclin] Pradesh
Decpartment of Indusirics

No. Ind-I1 (F) 6-20/2005 - i Dated Shimla-2, 01.12.2021

: O b A e ,

In supersession 'ol‘ the Govt. Notification number Ind-1} (F) 6
20/2005 dated 304 2011 and in eéxercise of the power conferred under Sub-!:ecuon
(2) of Section 26 tead with Sectiqn 22 of lhe Mines and Mmemls (Developmem '
Regulation) Act, 1957 (Act No. 6) of 1957) nnd all other poweu cnabling him in
behalf, the Governor, Hlmchn‘ Pradesh, ;s pleued 0. uthonze the follo
Officers/Officials to make co plaints in wmmg in the Court of com
jurisdiction in respect of any offefice pumshable undcr !he saxd Act or any mles

‘8

there under, with 1mmed|atc eﬁ’ect- " e A 15 B S ~‘j

.

—

The Director of, Industries : ,'--. ;

2. Allthe Dcpmy Commxsslone in HP ;
All the Superlmcﬂdcnt Qf Pol , s
The State Gcologlst & ;

" All the Geoldgxsts .

: All the AssxshnLGeolpglsts

» oW

o S




20. All the Depumty Snpcrinlcnuq'\ls of Police in 1P _

21, All Inspectors/SISASIS of Pdlice Department in HI®

22. All the Divisional Forest Offfcers in 1P
ﬁ.L me

- 24, All the Assistant Conservatos of Forests fn 1P

i 25 All the Range Ofticers of Forests in HIY

23. All the Conservatot of Fores

This supersedes all the previous Noliﬂ»cnlions'is_st‘md in this behalf.
: P By order,»

- S S ‘R.D. Dhiman g
_ AddL Chief Secretary (lndusmes)tothe

... Govemment of Himachal Pradesh,

Endst. No. Ind-1i(F)6/20/2005. - Dated smmla-z the 0122026 =

Copy forwarded to:< = o FaS a '-'_ - m", S ey
i. All the Administrative Secretancs to thc Govcmmcnt of meachal Praduh fu ‘
information. 1 ‘
The Director of Industncs, Himachal Pradesh Shunla-l t'o,r neoessary acnon and
circulation among all concerned under his control:

3. All the Deputy. Commissioners in Himachal Pradeéﬁ for nccessary acuon and

circulation among all concerned undertheircontrol, <“ 20 ¢ ie i
4. All the Superintendents of Pelice in Himachal Pradesh for-ncoessary acuon and
circulation among all conccm}d under their control, - Z IR yoidk
- 5. All the Conservators of Fordsts in Himachal Pradckh for nccessa acnm and-
circulation’among all conccmed under their control. _|~ 4 e s

¥

6. All the Block Devclopmenr icers in Himachal Pradesh t'Or' eeemryactmnmd
circulation among all concerned under their: control
- 7. All the Executive Engineers, }HPPWD in Himachal }’ladesh for nemstry af.uon."
: and circulation’among all concerned under their contr#ﬂ. Sy i

8. -All the Executive Engmccrs, 1&PH in Hlmachal Pradesh for necmry aﬂ

10 All the General Managcxs
P necessary actibn,

11. All the Mining Officers i in Hl
12, Guard ﬁle. it T

lstnct lndustrnes Cen

’ $157
2 LA :




- Pradesh. In this regard, the Hon'ble Tribunal vide above said order has dllfeCted'»:

Personal Attention

No Udyog Bhu (Khani-4) Laghu-497/2024 « 8§ 6o
Government of Mimachal Pradesh

Department of Industries

“Geological Wing”

Dated, Shimla-171001, the 2414 2024
To
The Mining Officer,
Nurpur, District Kangra
District I1.P.
Subject: OA no. 1034/2024 titled as K Sanjeev Dogra V/s State of
Himachal Pradesh.
Memo,

Please find enclosed herewith a copy of the order dated

10.12.2024 of the Hon'ble National Green Tribunal, Principal Benéh, New

Delhi, in OA no. 1034/2024 titled as K Sanjeev Dogra Vis State of Hlmachal

that no illegal riverbed sand mining be carried out along the Chakkl Rwer in thc‘f

Kandwal-Lodhwan-Tipri belt. You are therefore, directed to cumplyfthh th
order of the Hon’ble National Green Tribunal, New Delhi and also supp!
complauu filed by Sh. K. Sanjeev Dogra regarding alleged xllegal v




NG Udyog (Bhu) La
- Office of the Mining Officer.
Nurpur Distt. Nmpur (H. l’)

'_ Nurpur

: lhc Divector of Industrivs,
Himachal Prades), .
Shimla.

_ Subject: OA No. 1034 7 2024 4 K Sanjeev Dogrn Vs State of Himacha
Pradesh. : L

Reference:  Udvop Bhu(Khani-d)Laghu-497 Laghu-497/2024-8960 dated 26-12- »
2024.

Sir,

This is with above referenced Ictter reccived from your good officeon
the subject cited above.

In this regard, it is submitted that to ensured that no illgal mining m
river bed sand mining be carried out on the field including the Chakki River falling i
the Kandwal-Lodhwan-Tipri belt. The undersigned along with field staff keep on
visiting the area and surprise raids are also conducted , if any anyone is found
indulged in illegal mining, transportation and Storage of Minor minerals action has
been taken against the offender as per the provision as per Himachal Pradesh minor
Mineral (Concession) and Minerals (Prevention of illegal Mining , Transponatlon and~
Storage) Rule 2015.

It is also submitted that flying squad has also been consututed
office order dated 31.12.2024 under the supervision of Mining Inspector whic
consist two number of Assistant Mining Inspector and two Mining Guards and they
have been specially assigned the work to check the illegal mining and submit the,
weekly report to this office. after the said order, 2 number of xllegal transponauon
cases have been deducted and same are undecr enquiry. A copy-ofﬁce orde dated 3
12-2024 is enclosed herewith as Annexure-A,




o

T No: Udyog(Bhu)-NER B Estt.-2024-
J Office of the Mining Officer R
Sk Nurpur Distt. Kangra (H.P.)
Nurpur
Office Order

In compliance to the Original Application No. 1034/2024 of the
National Green Tribunal for complete prevention of illegal mining in the area of
Kandwal, Lodhwan, Tipri, and Bari Khad along with chakki River, A Flying
squad under the supervision of Sh Vikaram jeet , Mining Inspector is hereby
constituted to check the illegal mining in above said area, who will ensure weekly
reporting to the office of the undersigned till further order.

Sr. No. Member of
Flying Squad

Sh Ashwani Kumar
Sh Madan Lal

Sh Abhinandan Sharma
Sh Parvesh Kumar

B o=

Endst. No.: bove. -_28
Copy to: 46

Designation

Assistant Mining Inspector
Assistant Mining Inspector
Mining Guard
Mining Guard

<
Mining Officer

Nurpur, Distt. Kangra(HP)
Dated: %;..[,_, ;_.,_('

kT he Geologist (Zone-II), Himachal Pradesh, Shimla for mformatxon please
2. Sh Vikaram Jeet , Mining Inspector Nurpur, Tehsil Nurpur, Dlstt Kangra

for strict compllance and necessary action please

3. Sh Ashwani Kumar , AMI Damtal and Sh Madan Lal, Asmstant Muung

Inspector, for strict compliance and necessary action please. :
4. Sh Abhinandan Sharma, Mining Guard Jawali and Sh Parvesh umar
- Mining Guard Indora, Distt. Kangra for strict compliance angi nec

action please.




159 13

M G ma |I Sonu Chettiyar <sonuchettiyar29@gmail.com>

SERVICE OF RESPONSE TO LETTER PETITION IN O.A. NO.1034 OF 2024 - K.
SANJEEV DOGRA VS. STATE OF HIMACHAL PRADESH & ORS.

1 message

Sonu Chettiyar <sonuchettiyar29@gmail.com> Wed, Mar 19, 2025 at 1:04 PM
To: dbt-hp@nic.in, mspcb-hp@nic.in, dc-kan-hp@nic.in, envsecy-hp@nic.in

PFA
Thanking You
Regards

[SHAILA ARORA]
Adv. for Respondent No.2

ﬂ RESPONSE LETTER K SANJEEV DOGRA .pdf
7501K
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

O.A. No. 1034 of 2024

In the matter of:

K. Sanjeev Dogra ...Applicant
...versus
State of Himachal Pradesh and Others ...Respondents

|, Yunus S/o - Mohhamad Nazir age 46 years, Occupation Government Service
and presently posted as Director of Industries, Himachal Pradesh Shimla,
Respondent No.2 in the above named matter do hereby appoint and retain Mrs.
Shaila Arora, Advocate, to act and appear for me/us in the aforementioned Petition
and on my behalf to conduct and prosecute the same and all proceedings that may be
taken in respect of any application connected with the same or any decree or order
passed therein including proceeding in taxation and applications for Review to file and
obtain return of documents and to deposit and receive money on my/our behalf in the
said Petition and application of Review, and to represent me/us and to take all
necessary steps on my/our behalf in the above mater. | agree to ratify all the aforesaid
Advocate in pursuance of this authority. | agree to clear outstanding amount, either
towards court fees or Advocate's remuneration for professional service, as and when
called upon.
Dated this 18" Day of September 2024
Accepted, Identified, Certified & Verified by:

-
AP

Shaila Arora

Counsel for Respondent No.2 \

Panel Advocate to the State of H.P.

C-565, Defence Colony Dﬁggtgfgfdligt No.2/

New Delhi — 110024 Himachal Pradog -

M:8219582977



